FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

ELEGANCE MALLS LIMITED OPERATING IN REAL ESTATE ACTIVITIES AT
NEW DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with Elegance Malls Limited
PAN & CIN/ LLP No. PAN: AAACUS158N
CIN: U70101DL2005PLC134697
2. | Address of the registered office D-3, District Centre Saket, New Delhi,
Delhi, India - 110017.
3. | URL of website Not Available
4. | Details of place where majority of fixed Corporate Debtor has no Fixed Asset
assets are located
5. | Installed capacity of main products/ services | Not Available
6. | Quantity and value of main products/ services | Nil
sold in last financial year
7. | Number of employees/ workmen Nil
8. | Further details including last available All documents can be obtained by
financial statements (with schedules) of two sending email at E-mail id:
years, lists of creditors are available at URL: | elegance.cirp@gmail.com and
capiyushj@gmail.com
9. | Eligibility for resolution applicants under Can be obtained by sending email at E-
section 25(2)(h) of the Code is available at mail ids: elegance.cirp@gmail.com
URL: and capiyushj@gmail.com
10. | Last date for receipt of expression of interest | 25" August 2025
11. | Date of issue of provisional list of 01°" September 2025
prospective resolution applicants
12. | Last date for submission of objections to 06" September 2025
provisional list
13. | Date of issue of final list of prospective 10" September 2025
resolution applicants
14. | Date of issue of information memorandum, 15" September 2025
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans 15" October 2025
16. | Process email id to submit Expression of elegance.cirp@gmail.com

Interest

Date:08/08/2025
Place: New Delhi

Digitally signed by
PIYUSH KISHANLAL
JANI

Date: 2025.08.08
16:45:44 +05'30'

Piyush Kisanlal Jani
Resolution Professional
For Elegance Malls Limited

Reg No. IBBI/IPA-001/1P-P01439/2018-2019/12164

AFA Validity Date: 31/12/2025

Address: Om Ashray, New Laxminagar, Behind
Mazar Ring Road, Gondia, Maharashtra,441614

Email ID: capivushj@gmail.com




FRIDAY, AUGUST 8, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

AU SMALL FINANCE BANK LIMITED
INFORMATION NOTICE

AU Small Finance Bank Ltd. (A Scheduled Commercial Bank) have sold out the
morigaged assets of the below mentioned defaulter borrower through Auction
process under SARFAESI ACT 2002 and the amount receved from the auction
proceeding have been adjusted to the sum of outstanding dues of the loan account,
Az Bank do not have the present addresses of the following borrower, it is informed
to the borrower through this notice regarding the excess amount after adjusting the
duses, kindly contact personally to the nearest AU Bank's Branch slong with KYC
documents within 15 days or contact PRATEEK KHATRI - 8130079830

arcdd ke el

Loan Afc No. CUSTOMER NAME

L9001060735710936 | Mew Alish Saloon [Borrower], Mohd Shamshad Salmani
[Co-Borrower), Jayada /O Safi Ahmad | Co-Borrower)

Date : OT7.08.2025
Place: Delhi

Authorised Officer
AU Small Finance Bank Limited

TOSHA INTERMATIONMAL LIMITED
CIN Mo, LI210DL19ERPLCT 19264
Regd. Office ; E-34, 3ad Fleor, Connaughd Circes, New Dehi-1 10001
E-mad : {oshembemationali@yaban.com
Exiract OF Unawdites Financial Results For The Quarter Encied On 30006.2025
iRz in Lakhs except per share data)

Appendix IV [Rule 8 (1)) POSSESSION NOTICE

Whereas, the undersigned being the authonzed officer of Deulsche Bank AG, Indis
[*Bank”) having its registered office a1 Ground & 14th Floor, Hindustan Times Houwse, 18-
20, W.G Marg, Mew Defi-110 001, The undersigned under the Securtization and
Reconzstruction of Financial Aszets and Enforcarmant of Security Interest Act, 2002-and in
axencise of powers conferred undsr Section 13012) read with rule 3 of the Security Inleres]
(Enforcemeant) Rules, 2002 ssued a demand nolice dated 17.12.2024 calling upon the
borrower Mis Nitin Jaiswal (“Borrower”), & Mrs. Shweta Jaiswal (Co-Bormower) | to
repay the outstanding amount as mentaned in the notice baing Rs. 1,94.67 387.74 (One
Crore Ninety-Four Lacs Sixty-Seven Thousand Three Hundred Eighty-Seven and
Paisa Seventy Four Only)as on 13,12, 2024, within 60 days from the data of receipt of the
said nobice. The Borrower having failed to repay the amount, nolice i3 hereby given to the
Borrower and the public n genaeral that the undarsigned has faken Physical Possession of
Ihe properly described below in exercise of the powers conferred on him/her under Section
13(4) revad with rube 8 of the said act on this 05th Day of August of the year 2025.

The Borrower in particutar and ihe publicin gensral is hereby caulioned not io deal with the
property-and any dealings with the property will be subject fo the charge of the Bank for an
amount of Rs. 1,94,67 387.74 (One Crore Ninety-Four Lacs Sixty-Seven Thousand
Three Hundred Eighty-Seven and Paisa Seventy Four Only) as on 13.12.2024, and
interest ihereon

FORM NO. 155
(See Rule 329)
MEMBER'S VOLUNTARY WINDING-UP
Name of Company: SK C&C INDIA PRIVATE LIMITED
(In Liquidation)

Notice convening Final Meeting

NOTICE is hereby given in pursuance of Section 497 of the Companies
Act, 1956 that a General Meeting of the Members of the above Company
will be held at Friday, the Day of 12th September 2025 at A-370 Second
Floor, Kalkaji, South Delhi-110019, India at 10:00 A.M. (IST) for the
purpose of laying down account before them showing the manner in
which the winding-up has been conducted and the property of the
Company disposed off and of hearing any explanation that maybe given
by the liquidator and also of determining by a special resolution of the
Company, by the manner in which the books of accounts and documents
of the Company and of the liquidator shall be disposed of. Sd/-

Liquidator - Kiran Sharma
Dated this 08th day of August 2025

Suryoday Small Finance Bank Limited

SURYODAY

Regd. & Corp. office : 1101, Sharda Terraces, Plot 65, Sector — 11, CBD
Belapur, Navi Mumbai - 400614. CIN: L65923MH2008PLC261472.

POSSESSION NOTICE
Whereas The undermgned being the Authorized Officer of the M/s. Suryoday Small Finance

Bank Ltd., under the Securitization and Reconstruction of Financial Assets and Enforcement
of Securlty Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers conferred
under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice to below mentioned Borrower/s / Guarantor/s. After completlon of
60 days from date of receipt of the said notice, The Borrower/s / Guarantor/s having failed
to repay the amount, notice is hereby given to the Borrower/s / Guarantor/s and the public
in general that the underS|gned has taken possession of the property described herein
below in exercise of powers conferred on them under section 13(4) of the said Act read
\éwth RLtJI!]e 6 & 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned
erewi

Name of Borrower / Co-Borrower/ Guarantor| Date of Demand Notice 14-May-25

Rs. 38,48,786.07/-
as on 14-May-25

05-Aug-25 (Symbolic)

Total Outstanding

247000005417, 1) MS. ANKITA JAIN D/O
Amount in Rs.

KULBHUSHAN JAIN 2) MR. KULBHUSHAN
JAIN S/0 NEMI CHAND JAIN

Date of Possession

Description Of Secured Asset(S) /Immovable Property (les) : ALL THAT PIECE AND
PARCELS OF APARTMENT BEARING NO. 223 ON SECOND FLOOR AREA MEASURING 700
SQ. FEET SITUATED IN THE GROUP HOUSING COMPLEX “THE MERLIN” GH-1, SECTOR 13,
VASUNDHARA GHAZIABAD 201012

Place : Ghaziabad, Date : 05.08.2025

Authorised Officer, Suryoday Small Finance Bank Limited

Mate
i Therd e na qualiication an e Unawdit rapart Tor thit . quaries ended 306 Juns, 2025
i The abave is an exiract af the detaded format of Quaredy Financial Resulls flied with the Slock
Exchange under Regulation 33 of the SEBI {Listing and Qther Disclasure Requirementis)
Remilgtions, 2005, The full Brmat of the Cuaterly Financial Resulls is aeallzble oo the Stook
Exchange websibas, waed cse-India.com
E‘d i"..ﬁjE, Far Tosha Intemational Limited

|-'l' |_-!'|-|. ; ﬂ.-P-I'd Seli
Plecea : New Dethi ' "ﬂ Dav Kishan Kemani
Dated | 07.08.2025 El g DIN © 00115040

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Of. : TO7. Rahefa Cendre, Free Press Joumnal Road, Mariman Poind
Mumbai-21. Ph.:(022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com
Branch Address: Office Mo-1216-1220, 12th Floor, Maurang House, Plot Mo-21,
Kasturba Gandhl Resd Connaught Place, Mew Delbi-110001

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(A5 per Rule 8(1) of Security Interest (Enforcement) Rules, 2002
1. Whareas the undersigned being the Authorized officer of the Authum Investment
& Infrastructure Limited (“AIL") (Resulling Company pursuant the demerger of
landing besiness from Reliance Commercial Finance Limitad ["RCFL") o AlIL vida
MCLT order dated 10.05.2024), under the Secunfization and Reconstruction of
Financial Azsais and Enforcement of Security imMerest (SARFAESI) Act, 2002 and
in exercisa of the powers conferred undar section 13{12} read with Rule 3 of the
Securty Interest (Enforcemeant) Rules 2002, issued 8 demand rofice dated 16th-
May-2025 calling upan tha Bormower Ashraf Aate vale and Co-Bommowear Mohd,
Ashraf, Mohd. Yamin and Mra, Rashida Mohd Yameen o repay the amount
mentioned in the notices bedng Ris. 22,73,974/-[Rupees Twenty Two Lac Seventy
Three Thoeusand Nine Hundred Seventy Four Only) under Loan Account Nos,
RLELMRETO00407T 681 wathin 50 days from the date of receipt of the sakd notice
The borrowar having falled o repay the demanded amouni, nofice is hereby given
o the boreowar and the public In general thal the undersigned has taken
possassion of e properdly describad herain below in axercise of powars conferned
on him hara under Saction 134} of tha said Act read with Rule & of the Saedinly
Interest Enforcemant Rules, 2002 on fhis Gth Day of August-2025.
The bormrower in particalar and the public in general is hereby cauticned nof to deal
with the Property and any dealings with the property will be subject to the chargs of
Reliance Commercial Finance Limited for an amount of Re_ 23,26 906/- (Rupees
Twenty Three Lakh Twenty Six Thousand Nine Hundred Six Only) as on 30th-
July-2025 along with future interest and cost therean
Tha borrower's attention & Invited 1o provisions of sub-secton (8) of section 13 of
the Actin réspect of me avaitable, to redeam the Secured Assels

DESCRIPTION OF THE MORTGAGE PROPERTY

Al that piece and parcel of tha property at a Residential Housa Na. 145 on Plot
Mo B2, Khasra Mo 2771, Eidgah Colony, Meerut, Land Measuring 167,22 Sg,
Meires. East: 60 Feel/Fiot Mo, 53 Mohd. Ashraf, West | 80 Fest'Rasta 2 fest wide,
Mortin ; 30 FastiPlot Mo, 61-4, South: 30 Feet/Rasta 25 feei widea

Date; 06-08-2025 Authorised Officer
Place: Maeerut Authum Investment & Infrastructure Limited

ﬁ Particulars Crinrier Ended T F"E";‘ﬂ Description of the Immovable Property
b gar En i i {iankal T St 1 A ¢ 2
TS T T S T .ﬂ?.l lhal 1.hra self-ror Ia.ngﬂ resadential pruhpur g,. ha!ng C-31, Third Fllﬂ? .alr_mg with roof
Unaudited | Unsuditad puditad| | reghts, situated st Housing Society, South Extension, Part-l, New Deffi, in the Revanus

1 | Total incame from Operabons (Net) 1,10 17| | Estate of Village Mubarakpur, Kodla, measuning 203 5g. Yds.. which i butted and bounded

2 | Nat PrefiviLass) far the perad before Tax -19.95 -G 1 -287.72| las: On The North : Plot No. 30; On The South : Piol No. 32: On The East : 38' Wide Road

3 [ Wt ProfiiiLoss) for e pesiod alter Toax -75.95 LR 28172 | on Tha\West: Sarvice Lane 15' Wida: ("Proparty”

4 |Tolal Comprehensive Incoeme for Bie pariod 3 ; bl o ol Natansh Kr. Pal
[{Camprising ProfitiLoss) far the peried -T8_8E -66.32 -288.09 \ 18 Y “ B h ; ;
e Vol S v okl Date: 08.08.2025 Place: New Delhl Authorized Officer Devtsche Bank AG
Ireamue {after Lax)]

3 | Equity Share Capilat 112491 1,144 33 1,144 43

4§ | Raservas {axcleding Revaiuation Restrve FORM NO. INC-26
as shown in the Audited Balance Sheet of -3,144.27 [Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]

12 pravious yaar) Advertisement to be published in the newspaper for change of

7 |Eamings Fer Equity Share (ol Ks, 100--gach) registered office of the Company from one state to another
{for conlifing and discontinue] operations). BEFORE THE CENTRAL GOVERNMENT (REGIONAL DIRECTOR,
| Basic 10Ty {0.E0) 12.52) NORTHERN REGION), NEW DELHI
2 Diluied : [070) (06D (2521 In the matter of sub-section (4) of Section 13 of Companies Act, 2013

and clause (a) of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014
AND

In the matter of
NMTRONICS (INDIA) PRIVATE LIMITED
(CIN: U74899DL1999PTC100086)
having its registered office at LB-2, Prakash Deep Building,
7 Tolstoy Marg, Connaught Place, New Delhi — 110001

...Applicant Company/ Petitioner
Notice is hereby given to the General Public that the Company proposes to make an
application to the Central Government under Section 13 of the Companies Act, 2013
seeking confirmation of alteration of Clause Il of the Memorandum of Association of
the Company in terms of the special resolution passed at the Extra Ordinary General
Meeting held on Thursday, 27" March, 2025 to enable the Company to change its
Registered Office from the “National Capital Territory of Delhi” to “State of Uttar
Pradesh”.
Any person whose interest is likely to be affected by the proposed change of the
registered office of the Company may deliver either on the MCA-21 portal
(www.mca.gov.in) or by filing investor complaint form or cause to delivered or
send by registered post of his/ her objections supported by an affidavit stating the
nature of his/ her interest and ground(s) of opposition to the Regional Director,
Northern Region, Ministry of Corporate Affairs, at the address is B-2 Wing, 2™ Floor,
PT. Deendayal Antyodaya Bhawan, CGO Complex, New Delhi-110003 within 14
(fourteen) days from the date of publication of this notice with a copy to the Applicant
Company atits registered office at the address mentioned below:

Deepak Sinha
Company Secretary
NMTronics (India) Private Limited
LB-2, Prakash Deep Building, 7 Tolstoy Marg, Connaught Place, New Delhi - 110001

For and on behalf of the Applicant
NMTronics (India) Private Limited
Sd/-

Soni Saran Singh
Managing Director
DIN: 01125022

Date: 08.08.2025
Place: Delhi

BCC FUBA INDIA LIMITED
CIN: L51385HP1585PLCOT 2200
Regd. Office: 4 K.M., Swarghat Road, Malagarh-174101,
Distt. Solan (H.P.), Tel : +91-011-49287223;
Website jwww.bcctubacom; Email id dnlhi@hccruba com

SEHI vide circular dated 02.07.2025 has allowed 1o open a special window fuf
relodgement of iransfer deads, which were lodged prior to Apel 07, 2018 and rejected’
returned’ not aliended due fo deficiency v the documents! procesal or ofherwize, and
cousd not be re-lodged upto eanier exiended cul-off date 1.e. March 31, 2021, The special
window for re-lodgement shall be available for & perod of sid months from Juby 07, 2026 1o
January 06, 2028,

sharehclders whose iransfer request were lodged prior o 01.04 2019 and got rejected,
are requested 1o re-lodge such cases, latest by 06.01.202%, with the Regisirar & Share
Transher Agent (RTA)of the Company

The details of KTAare &z undar
Miz MUFG Intime India Private Limited
Noble Heights, 1st Floor, Plot No. NH 2, LSC, C-1 Block, Mear Savitri Market,
Janakpuri, New Delhi 110058, Contact No. 011-45411000
Email ; deftdi@in mpme.mufg.com; Website : hitp:fwww.inmprms mufg com/
By order of Board
For B C C Fuba india Limited
Sdi-
Pankhuri Mathur
Company Secretary and Compliance Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

ELEGANCE MALLS LIMITED

OPERATING IM REAL ESTATE ACTIVITIES AT NEW DELHI
{Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Boand
of India {Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

HMIRAJ ISPAT INDUSTRIES LIMITED
GIN ; L2T10BDL1985PLCO21811

Ragd. Off. . 5140041034 Chau:lhar:r Markel Gal Pesi 'Wak, Bui Mandi, Sadar Bazar, Dethi-11006
Corpoaria Uee @ Chaudhary Cirema Bulldng, 19, G.7, Road Ghaziabad, Utlas Pradesh-2001002
Email 10 | niragspatmdustnesgpgma com, WebsSe | wwaw mimajispalin

P 01-23551829, 011-62581675, Phone Mo, 019-23851821, 0120-6526380
Statement of Un-Audited Rasulls for the Owarter Endad 30th June, 2025 —_—
&l iLacs.)

Phona Mg

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

RELEVANT PARTICULARS
1| Name of the corporate debtar Elegance Malls Limited
along with FAN & CINS LLF No, PaN: AdsCLIRT1S8N

IZ II'-I T [ I."-1I.'3I‘ EII 2OEPLCAT !-“I-F-‘-]"
[ I,"' '-l Dl I:r||1 |._.r"r|I_r|_. Sakie, |"|||'_.l.'|| |-.|-I_ Ihii,

Enalhi, India - 110017,
| Mot Available
| Corporate Debtor has no Flxed Asset

2| Adkdresss of the rl:_u,lls-lr:rud'c'-'.“im

3. | URL of wabsite
4. Detalls of place where majority of
flmad ggoats s Inoabed
B { Ine .:Hll-rll,l capacity af main
products) sorvioes
B. | Quantity and valus of main products | Ne
/services sold In last financial year
7 Number of employess; workmen | Ni
"B, | Further detais including last | Al docurments can be obtained by sending
idatadke Tinancil statements | eimiil ab E-mad i slegancecirp@gmail com
{with schedules) of two years, lists. | and capivushj@gmadl.com
of creditors ara avaiabse at LIRL:
= 5 'I-_hg blity for resolution applicants
unter sactna 25020900 of the
Code i il a-.ulal_lh-' at | IRL :
100 Last date fur"'ff-!.-plufmﬂ.ﬂ:wurl
! of interast
11.] Date of mewe of prn:-'.-alcunal list of
prospestive resolution appscants
12 ! Last date I|.'|r ‘hl_l||l1"":"i.r"ll"'rl -":-1
Db Ui 10 pronisional list
13.| Date of issue of final list of
prospective resolution apodicants
14.] Date of {8sue of information
memorandum, evaluation matrix
and request for resolylion plard o
prospective msolution appbcants
15.' Last date for submessions of
| resolution plans
16. Process emal |d o subma
Expresgicn of nfenes

| Pt Ansailakie

| €an be obtained by sending emaill at
E-mail is: elegance clrp@gmalleom and
2 |,:-'|.'-.|‘,I|]E'|._-. nailoam
25 Aagguist 2025
01 September 2025

| DB September 2025

| 10 Soptomber 2025

| 15 Septamber 2025

| 15 Octobar 2025

&l ppance. crpEmal L com

Date : DB/08,/2025
Place ; New Delhi

Pivush Kisanlal Jani

Resolution Professional

For Elegance Malls Limited

Reg No. [BEI/1PA-001/IP-PO14A39 201 8-201 9,1 2164

AFA 'Iul'alidlt!,l Date: 3171220235

Address: Om Ashray, Now Laxminagar, Behind Mazar Ring Road,
Gondia, Maharashtre, 441614

Emall 1D: cappushpBgnail . com

W ROCHIMNG

ROCKINGDEALS CIRCULAR ECONOMY LIMITED

(Formerly known as TECHNIX ELECTRONICS LIMITED)
Regd. office: Shop Kh No 424 Basement Ghitorni, Gadaipur,
New Delhi, South West Delhi, DL- 110030
Corp. office: 12/3 Milestone Near Sarai Metro Station, Mathura Road, Faridabad, Haryana-121003
CIN: L29305DL2002PLC116354, Website: www.rdcel.com, E-mail: compliance@rockingdeals.in

Notice is hereby given to the Members of Rockingdeals Circular Economy Limited
[Company'] pursuant to the applicable provisions of the Companies Act 2013 and read
with Rule 20 and Rule 22 of the Companies (Management and Administration) Rules,
2014 (“Rules”) as amended from time to time, the General Circular No. 14/2020 dated
April, 8,2020, 17/2020 dated April 13, 2020 , 22/2020 dated June 15, 2020, 33/2020 dated
September 28, 2020, 39/2020 dated December 31, 2020, 10/2021 dated June 23, 2021,
20/2021 dated December 08, 2021, 3/2022 dated May 05, 2022, 11/2022, dated
December, 28, 2022, 9/2023 dated September 25, 2023 and 09/2024 dated September
19, 2024 issued by the Ministry of Corporate Affairs, Government of India (“MCA
Circulars”), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI Listing
Regulations”) and other applicable provisions of the Act and the Rules, Secretarial
Standard on General Meetings (“SS-2”) issued by the Institute of Company Secretaries of
India(including any statutory modification(s) or re- enactment(s) thereof for the time being
in force and as amended from time to time) the Company seeks the approval of members
through Postal ballot for the Special Business by way of an Ordinary Resolution, as set out
in the Postal ballot Notice dated Monday, August 04, 2025 along with Explanatory
Statement (“the Notice”) by way of electronic (email) means (i.e. remote e-voting) only:

Sr.No. | Description of Resolution

01 Increase in Authorised Share Capital of
the Company and consequentAlterationin
Clause V of the Memorandum of Association

This Dispatch of Postal Ballot Notice through email has been completed on Wednesday,

August 06, 2025 to all those Members whose names appear on the Register of Members/

List of Beneficial Owners as received from National Securities Depository Limited

(“NSDL”) and Central Depository Services (India) Limited (“CDSL”) as on Friday,

August 01, 2025 (the “Cut-off date”) and who have registered their email addresses

with the Company/RTA/Depositories.

In compliance with the requirements of the MCA Circulars, hard copy of Postal Ballot

Notice along with Postal Ballot Forms and pre-paid business envelope will not be sent to

the shareholders for this Postal Ballot and hence all the shareholders are required to

communicate their assent or dissent through the remote e-voting system only.

This Notice along with the instructions for remote e-voting is also uploaded on the website

of the Company at www.rdcel.com, websites of the Stock Exchanges i.e., National Stock

Exchange of India Limited at www.nseindia.com and on the website of NSDL (agency for

providing the Remote e-Voting facility) i.e., evoting@nsdl.co.in respectively.

Shareholders who have not received the said Postal Ballot Notice may download the

same from the above-mentioned websites.

Members who have not registered their email ID are requested to register the same in

following manner:

1. Members holding shares in physical mode please provide Folio No., Name of
shareholder, scanned copy of the share certificate (front and back), PAN (self attested
scanned copy of PAN card), AADHAR (self attested scanned copy of Aadhar Card) by
email to Compliance@rockingdeals.in.

2. Members holding shares in demat form are requested to register/ update theiremail ID
with the relevant depositories participant with whom they maintain their demat
accounts.

The Company has appointed NSDL to facilitate remote e-voting to enable the

Shareholders to cast their votes electronically. Voting Rights shall be reckoned on the

basis of paid-up value of shares registered in the name of the Member(s) as on cut-off date

and any person who is nota member as on that date should treat the Notice for information
purpose only.

The Facility to exercise vote on the Notice by remote voting, will be available for the

following period:

Commencement of e-voting
End of e-voting

Type of Resolution
Ordinary Resolution.

From Friday, August 08,2025 (9:00 A.M. IST)
To Saturday, September 06,2025 (5:00 P.M. IST)

During this period, members of the Company holding equity shares either in physical form
or in dematerialization form as on cut-off date i.e. Friday, August 01, 2025 shall cast their
vote electronically. E-voting shall not be allowed after Saturday, September 06, 2025
(5:00 P.M. IST). The e-voting module shall be disabled by the NSDL for e-voting
thereunder.

The Board of Directors of the Company at its meeting held on Monday, August 04, 2025
has appointed Mr. Apoorv Srivastava, Practicing Company Secretary, having
Membership No. F12734 and COP No. 21063 to act as a Scrutinizer to conduct the Postal
Ballot voting process in a fair and transparent manner and he has communicated his
willingness to be appointed as a Scrutinizer.

The resolution, if approved by the requisite majority, shall be deemed to have been passed
on the last date of remote e-voting i.e. Saturday, September 06, 2025. The result of the
Postal Ballot/e-voting along with the Scrutinizer’s Report will also be displayed along with
Scrutinizer’s report hosted on website of the Company at www.rdcel.com and on the
website of Stock Exchange NSE limited at www.nseindia.com and website of the NSDL
(evoting@nsdl.co.in) and at the registered office of the company.

In case of any query relating to e-voting, Members may refer Frequently Asked Questions
(FAQs) for Shareholders and e-voting user manual for Shareholders available at the
download section of www.evoting.nsdl.com or call on : 022 - 4886 7000 and 022 - 2499
7000 or send a request to Ms. Pallavi Mhatre, Senior Manager at evoting@nsdl.com.
Members are requested to carefully read all the notes set out in the Notice and in particular
manner of casting vote through remote e-voting.

By Order of the Board of Directors
ROCKINGDEALS CIRCULAR ECONOMY LIMITED
Sd/-

(Aman Preet)
Managing Director
DIN: 00140021

Date : August 06, 2025
Place: Delhi

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING INFORMATION TO MEMBERS

HUTHOOTT® H HATHEW

Registered Office: 65/623-K, Muthoottu Royal Towers, Kaloor,
Kochi, Kerala - 682017

GOLD AUCTION NOTICE

Matice Is hereby given for the mformation of all concermed, bormowars in specific, wha had pledged their ormaments vide Gold lgan numbers inthie brancheswhich s given belo,

The guction is far the gold ornaments of defaulied custormers who had failed 1o redeam their overde sccounts alter repeated reminders and baing notified by registered letters. The auction
will be conductad atthe raspective branches on 29,08, 2025 from 10 A In case branch auction isunsucoessful on the notfied date, the came will be conducted via public auctonfe-auction at
the respective Distnict auction centers on the following dates, intha presance of approved auctionears, for recowering the outstanding amount, [n any case auction process is not completod as
e same terms-and conditions without amy further notice: Any change in section date will be displayed at the respective

Clf: BESI0KL19BEPLOTI2152

per this schadule, it will be continued on ary subsequent date an |
branches/Auction centers;

GHALIABAD DISTRICT ALLCTHON:

Far further information, terms and conditians and getting repgsEtared 1o parthoipate i auction, interested buyers rmay contact directly 1o Buction depariment of Muthoottu Minl Financiers

Lirmited st mail id: aucticn @muthoottumindcom,
Mohe:
2. 5uccessful bidders should transfer the full amount by RTGS,

Place: Kaloor,
Date: 08/08/2025.

AAA Muthoottu

MUTHDOTTU BAIMI FINANCIERS LINITED,C-1/11, 32,13 COMMERCIAL BOOTH, OLF DILSHAD PLAZA, EXTNL-2, BHOPLRA,
GHAZIABRAD, LITTAR PRADESH-I0 1005
UPR-BHOPURA GHAZIABRAD: 1222 F235, 2305, 2336, 2412, 2441, 2455, 1a74, 2776, 3827, 2RI, 3915, ¥930, 2958, Xa96; 3118, 3125, 5147, 3104, 3206, 1363, 3305, 1380

1. Bidders are requested to produece identity card/dutharization/Pan card no. fGST Certificate with an ERED of Fs. 2, 00,000/ to the compamy's account for the partscipation.

Fir

e [ iy P el =

GSTIMN: 0DAARCRAS 994 170

ALULTIOM DATE; 03,09, 2025

Authorised Officer,
Muthoottu Mind Financiers Lid

Farticulars wuarter | Year o dete] Larrespondang PrEviLS
Ended Frgure{3 Months Ended Year Endad
(30062025 Ended| = the Previaus{31.03 2025}
{30.08.2025) Yfaar
{3006 2024 )
[Reter hateg Below| iUr-Audibed] | {Un-Auditedy]  (Un-Audstedy  (Audited)
1| Total Income from Oparatiors 1304 13015 115,40 e N
2. r'if:ll ProfitiiLass) for the penod |
hefora Tax, Excaptional andfor 5375 BATE .41 1TB.35
t:-cl ra Crdinary ilems”| |
3.\ Kat Profitf{Laoss) far IhE period i
befona Lax (aller Excaplional 53,78 53375 38.81 TTE3S
| \ardior Exbra Ordnasy ilams®)
4 {Mat Profit{Loss) for the perod
afler taxfafter En:aplu:-'la andfor 40,22 422 2754 133,57
Eitra Oroinary ikams)
5| Total Comprehensive Income for ;
tha pa li-»g”"d {Compeisirg- Profit[Loss| 022 4022 2754 13357
for tha penod [afier i3x) and athes
_Campehansiva Incomeiakar taal]
6 JEouity Share Capiial fi0.0d G000 B 0.00 E.00
7 | Reserves (exclading Revaluatan
|Raserva) gs shawn in the Audsed
\Balanca Shaet of the grevaaus vear - - -
B.|Earning Pear Share (of Rs K- eaoh)
{for conlineng and discontinued
peratang) ;
1. Bazic 670 670 4,54 2226
2. Diluted : [ 6 Tl 4,55 2226
Mabas

1T The above Financial Resulis heve been raviewad bg_.ﬁl.::li: Commities and appraved by the
Beard of Diractars in their mealting held an 07 082025
2 Fin@ncial Results are in complianee with the Indign Accounting Standard (Ind-AS) prescribad
urder saclion 133 of the Companies &gl 2013 read with b relevant niles Ssaed there undes
3 The financial iguras far tha 3 menlhs for quarler ended 31st March, 2025 as reporbac in [hase
financial statemands &ra the balancing fiqures batwean tha audibe figures in na5||ie-|:l af the full
previows fmenciad year ended on 31st March, 2025, and lhe pukdished year to date figuras upio
thea third Owarter of the prewlogs fmencial year.
4 The i any Is ﬁl-j.,:gl'-'._l in the Baigiregs of "Wasutaclising af Paly Buflens and Ihenglone has
arily one reportalle segrment in Beoordands with Ing AS 108 “Dparaling segmants”
5 Presious parad figures kave been ragroupedireciassifietd whemever necessary.
i The Statutory Audibar have carrled cut 8 Limited Ravew of 1ha resalt of the Coampary
y Far Mira| kkpat Indusires Limitad
el
Mame @ Chaitanya Chapdbry
Desagration - Deaclor and GE
DEN © EE13394

Dade . 07083025
Placa : Dalhi

[® COSMO FERRITES LIMITED

Regd. Off: P.O. Jabli, Distt, Solan, H.P-173209
CIM: L2Z7106HP1985PLCODE2TE, Tel; 01792-277232
E-mail: Investorservices @cosmalerriies. com

Website: www.cosmoferrites.com
NOTICE

1. NOTICE is hereby given that the 39th Annual General Meeting of the Company
will be feld on Friday, August 28, 2025 at 03:00 P.M. through Video Conferance
(WO Other Audio Visual Means ("OAVMY) facitity in compliance with Genaral
Circular Nas, 142020, 1772020, 2002020, 02/2027, 10:2021, 21/2021, 0252022, 10/
2022, 09/2023 and 09/2024 and all other apphicable laws and Circulars issued by
MCA, Govt of Indiz and SEBI, to transact the as sob forth In the Motice of the
Meetng dated 23rd May, 20235,

2. In complianca with the abave circidars, aletiranic copies of tha Motice of the AGM
alomg with the-Annual Repori for financial year 2024-25 have bean sent fo-all the
gharehalders whose emall addresses are registerad with the Company! Depasitory
Participantiz) and letlers 1o those membars whose e-mail address iz nol registered
with Company! Deposilory Participant prowviding the exact web-fnk of Company's
wiabsila [rom whare tha Annual Bepar! for inanceal vaar 2024-25 can be accessed

3. The Company has provided electronic: voling facility for transacting all the
buginess{es] items as rentionad in Notics of 30th Annual Ganeral Meeting through
g-voling facilily on the platform of Central Depository Services (India) Limiled
(CDSL). The members may cast their votes using &n electronic voting sysiem from
g ptace other than the venue af the meeting {"remote e-voling”), The remole e-
vating facility shall commence on Tuasday, August 26, 2025 at 09.00 AM. and
will end on Thursday, August 28, 2025 at 05:00 P.M. No g-voling shall be allowed
bayond 1he 2aid date and time,

4, A person, whose ngms appears in the regisier of Members/Beneficial owners as
on the cut-off date |e., Friday, August 22, 2025 only, shall be entitled 12 avall the
facility of ramote e-voling’e-voting ai the meefing. The members who have cast
their vole by remole e-voling may altend the meeling bui shafl nof be entiflad to
catt thadir vala again in the meating,

5. Any person wha has acquired shares and become members ot the Gompany after
dispatch of notice may obtain the uger id and password for remate e-voling from
the Company's Regisfrar & Transiar agents, Mis. Alankit Assignments Limited,
4E/2, Alankit House, Jhandewalan Extension, New Delhi - 110 055. The datailed
pracedure for obtaining User 1D and passward &5 also provided In the Notice of the
meeting which is aveilable on Company's website www,cosmoferrites com
websile of stock exchange Le, BSE Limited at www bsaindia_com and on CDSL's
webzite wew avolingindia.com

6. The result of e-voding shall be announced an or afar ihe Annual Genasal Meshing
of the Company. Thi resull declarad along with the Scrufinizers Raparl zhall be
placed om the Company's website and on the website of CDSL for information of
the mambears, besides baing commuenicated to the Stock Exchangeis).

7. The Motice and Annual Reperd of the Company is posted on the wabsile of the
Company e, www cosmolarriles.com. In casa you hava quernies or issuss
ragarding a|1£-nd:ng AGM and a-voling, you may raler the Freguently Asked
Questions {"FAQS") and e-voling manual available al www evotingingis com under
halg saction ar wrile an email to halpgesk evoling @ cdslindia.com or contact a
the todl free number 1800 21 09811, Incase of any grievances connocted with tha
facility for voting by electronic means, please confact Mr. Rakesh Dalvi, Manager
CDSL. A Wing, 25th Fioor, Marathon Futurex, Mafatlal Mill Compounds, NM Joshi
Marg, Lower Parel (East), Mumbai - 400013

Far Cosmo Ferrites Limited

Sdi-

Priyanka

Company Secrelary & Compliance Officer

Place: New Delhi
Date: August 08, 2025

epaper.f'tnan{:iaiexpress-;cnn". &

Mahindra FINANCE

with future interesttheseon within 53 days from the date of notice.

Registered Office; at Galeway Bulding, Appoly Bunder, Mumbal- 400 001,
Corporate Office: at B Wing, 3rd Fioor, Agastya Corporate Park, Piramal Amili Building, Sunder Baug Lane,
Hamani Junction, Kuris VWest Mumbai-

DEMAND NOTICE UNDER SECTION 13 (2) OF SARFAESI Act, 2002

Wheraas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Morgagors have avabed loans from Mahindra and Mahindra Financial Services Lid by morigaging
yourimmovable properties. Consequent to default committed by you all, your loan account has been classified as Non-performing Asset, whereas Mahindra and Mahindra Financial
Services Lid being a secured creditor under the Act, and in exercise of the: powers conferred under section 13{2) of the said Act read with rule 2 of Security Interest (Enforcerment)
Rules 2002, lssued Demand notice calling upon the Borrower's/Co-Borrower'siGuarantor's!Morigagors as mentioned in column No. 1 1o repay the amount mentioned in the notices

400 070

Secured Creditor

e et el b

Date: 08.08.2025 [Flana Ha.=|:|ur

Name of Borrower! g Date of NPA Amount Due
Co-Borrower! 3 Lo ot Details of the Security to be enforced & Demand inRs...J-
Guarantor/Mortgagor AL AR Notice date As on
1. Rahul Sanction Letter bearing RefNo: | Morigaged Immovable Property details: ITEM NO-1 All the piece | Date of NPA: | Rs. 34,15.443.55/-
(Bormower) 1808200100000003 Dated 25.08 2018. | and parcel of the house measuring admaasuring 215 5q. Yds. (179.84 | 02.03.2020. {Rupees Thirty-Four
Loan Na, /Contract No, 5. Mirs.}, situaied at Mohlia Gar Kankhali Pilakhuwa, Tehsi Dhaulan, | Lakh Fifleen Thousand
% Hemlata Ruhela ISBLOOT118152583, District — Hapur. Bounded as follows: On or Towards East by: -|  Demand Four Hundred Forty-
{Co-Bomower) Loan amount Rs.16,00,457)- (Rupees | Makan of Chaudhary Rajpal Singh Bhuja 45", On or Towards West| Notice Date: | Thres and Fifty-Eive
Sixleen Lakh Nine Thousand Four | by: - Rasta 10A wide Bhuja 45, On or Towards Morth by: - Rasta 1201 o5 o8 2005 Paisa anly) as on
Hundred and Fifty-Ssven Only) wide Ehuja 43 Onor Tuwurds South by: -PlotAnys Bhuja 43 , 03.08.2025

Modice is therefore EII'.-EI‘HI:I the Bomrower! Co-Bomower! Guaranior E.'!-'Icr:gagur as mentioned in Column No.1, calllng upn:ﬂ them tomake payment of the aggregate amount as shown
in column Mo.5, against all the respective Borrower! Co-Bomrower within 60 days of Publication of this nofice as the said amount i found payable in relafion o the respecive loan
account a3 on t'-e ljate shown in Column MNo.5. s made clear that if the aggregate amount together with fubure interest and other amounis which may become payable tifl the date of
payment, is not paid, Mahindra and Mahindra Financial Services Ltd shall be constrained to take appropriate aclion for enforcement of security interest upon proparties as
describad in Column Mo 3. Please nota thal this publication is mada without prejudice o such rights and remedies as ars avaltable 1o Mahindra and Mahindra Financial Services
Ltd agains! the Borrower's/ Co-Borrower's! Guaraniors Mortgagaors of the said financals under the taw, you are further requested 1o nole that as per saction 13(13) of the said act,
you are restrainad! prohibited from desposing of or dealing with (he above security or transferring by way of sale, [ease or athenwise of the secured asset withoul prior congant of

Sd- Authorised Officer, Mahindra and Mahindra Financial Services Lid,

ool a5 Canara Bank 2

IR ERFIR BT SUHH) (A Govt. of India Undertaking)

Canara Bank, Regional Office, Chandwani Market, Arya Nagar,
Above Reliance Smart Point, Jwalapur,Haridwar(Uttarakhand)

First Reminder for NPA Agri / Non- Agricultural Gold loan accounts (NF 1031)

Borrower :-

due ason 04-08-2025is Rs.87,313.05

days from the date of receipt of this letter.

Branch- Haridwar,Jwalapur (Uttarakhand)
Mr.Shahnawaz S/o SherAli, Add.- 5, Trimurti Nagar, Idgah Road, Jwalapur, Haridwar(Uttarakhand)- 249407 .
This has reference to subject Gold Loan account No. -125002168950 with our Bank for an amount of Rs. 83,500/- availed by you.
*Itis observed that you are not adhering to the repayment schedule as agreed and hence, arrears have fallen in the account. Total amount

We shall be thankful if you kindly arrange to deposit /pay a sum of Rs.87,313.05 into your above-mentioned gold loan account within 7
Further please be informed that any delay in payments of dues/instalments on your part, shall be reported to Credit Information

Companies, as the same is mandatory. Any adverse remarks/nonpayment of above said amount could adversely impact your credit rating,
which will affect your ability to raise loans on beneficial terms in future.

Rs.1,22,000.00/- availed by you.
due ason 04-08-2025is Rs.1,26,412.46.

days from the date of receipt of this letter.

dated 10-November-2022 for Rs. 1,149,000.00/-.

foradiscussion.
Total Amount Due as on date 18-JUL-2025: Rs.1,174,141.79/-.

Branch-Shivaliknagar,Haridwar(Uttarakhand)

Borrower :- Mr.Kunal Singh S/o Sh. Shatrughan Singh,Add.- Sitapur, Jwalapur,Haridwar (Uttarakhand)-249407.
This has reference to subject Gold Loan account 125007123303 dated 10-December-2024 with our Bank for an amount of

*Itis observed that you are not adhering to the repayment schedule as agreed and hence, arrears have fallen in the account. Total amount
We shall be thankful if you kindly arrange to deposit /pay a sum of Rs.1,26,412.46 into your above-mentioned gold loan account within 7

Further please be informed that any delay in payments of dues/instalments on your part, shall be reported to Credit Information
Companies, as the same is mandatory. Any adverse remarks/nonpayment of above said amount could adversely impact your credit rating,
which will affect your ability to raise loans on beneficial terms in future.

Second Reminder for NPA Agri Gold loan accounts (NF 1032)

Branch-Shivaliknagar,Haridwar (Uttarakhand)
Borrower :- Subhash Chand Guptaso Sita Ram Gupta Mohalla Neelkhudana Jwalapur Haridwar Uttarakhand 249407, No 128001007244

Please refer to our letter No. Notice1/153643 dated16-June-2025 advisingyouwith regardtomargin/regularise yourcaptioned loan
account No 128001007244 dated 10-November-2022 for Rs. 1,149,000.00/-. In spite of our account is yet to be regularised. We shall be
obliged if you would kindly within 15 days as continuous defaults in clearing the duesnwill notbe inlf you have any difficulty in making the
payment, you are requested to call onmaintenance of adequate reminder your above regularise the accountyour owninterest.us

Further, please be informed that any delay in payment of dues/ installments on your part, shall be reported to Credit Information
Companies, as the same is mandatory. Any adverse remaraks/non-payment of above said amount could adversely impact your credit
rating, which will affect your ability to raise loans on beneficial terms in future.

Branch Manager

New Delhi
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(CIN: L65993DL1987PLC028669)
Regd. Office: 18/14, W.E.A., Pusa Lane, Karol Bagh, New Delhi-110005
"YU TEAT AT 26" Phone no.: 011-41450121
(et (Rrorrer) Rrerar, 2014 & M uthnottu Email: moongipac@gmail.com, Website: www.mongipa.com
Forerar & HUiHOST b o HAT ke | _ i
- 30 el , : LIS STATEMENT OF STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2025
F B TiIFd BRI B H I W IR I Registered Office: 65/ 523 K, Muthoottu Royal Towers, Kaloor, .
¥ qaer B fore TR T A TR A o Cochi Karala < E82017 (Amount Rs. in Lacs, except per share data)
aret fasme EIN: UBSS10KLISaBRFLENT2154 2 i) GSTIN: DOAABCMSESAM12P S. Quarter Ended Year Ended
aﬁm@{?ﬁ;ﬁﬁ:ﬁaﬁﬁ o, GnLD AUCTI n“ HDTIC E No, Particulars ?Jonggcig:csl 3;10«3?(;:(:5 321:3;2:: 31«3;?335
P i, 2013 & T A, wEh aftf, | | O Beredl, ROY B0 & ?13;'“““'3“ i“‘m'a*%'*' & fovg, forcgrer sy < “‘m # W‘;Z““T “@ﬁ%ﬁ' ® %‘*‘?’;‘; 3;;7"’ “qﬁ"’l“m""a'“d' @%W g fg';jz' 1| Total Income from Operations (Net) 31447 | 12022 | 337.51 909.43
2013 @Y eRT 13(4) 3R Bu (Frrem) foram, 2014 gg Al S e UTED IV , el IR—aR SRR ENIEA &RIT qr< arfre T YT | 7)E e : i i
@ R 30 & i AT HeRT el | 29.08.2025 BT U 10 dol I AN &I ST | fE (fERgfer fAafdy wR emar &1 Al swd I8dl 2, A1 9T IR & agell & forg, srgAlfad Aamabdis o i Efﬁrap(;?;%;?;slt;%;?e period (before tax, Exceptional and for 122.30 (30.83) 13040 211
W e 5 e fafei o wdfia e Aol def ox e Aol /<A @ e § A s B oo | ae @ A Refd § Ao b 78 S @ 3| Net Profit/(Loss) for the period before tax (after Exceptional and/or 12230 | (3083) | 13040 | 21147
R gR Jexgeiel wgde s (@R AR G T BT €, < 39 91 B qd g &, FEE FrEl iR erdl uR il 9 Sl [l uR SRy ] S | S erd Ay # feei o aRRacd @l e wdfea et /< e Extraordinary it P P ' ' ' '
U32409HR2024PTC120235) (‘o) Forrer | | @i w waRiq @& se | | Extraordinary items) : : : 1 I
Tl PRI T 1701, TR T, URAMER IRTAT GHAZIABAD DISTRICT AUCTION: MALTHOOTTU MINEFINANCIERS LIMITED,C-1/11, 12,13 COMMERCIAL BOCTH, DLF DILSHAD PLAZA, EXTN.-2, BHOPURA, ALICTION DATE: 03.09.2025 4 | Net Profit/(Loss) for the period after tax (after Exceptional and/or 94.56 (53.08) 100.50 137.70
YR 62, Te® B, TS Vi, Hed, T, GHAZUABAD, UTTAR PRADESH-201005 Extraordinary items)
i, BRIV, R, 122102 § &, UPR-BHOPURA GHAZIABAD: 2222, 2235, 2305, J336, 2412, 2442, 2455, 2474, 2776, 2827, 2832, 2915, 2930, 2058, 2996, 3128, 1129, 1147, 3154, 3206, 3269, 3305, 1380, 5 | Total Comprehensive Income for the period [Comprising Profit/Loss 94.56 (53.08) 100.50 137.70
""""" TN | arferes e, R @ 3t o e AT 9 S ol 3 S50 TSR W T AR BTERRT RIS @ e AT 3 S99 TESk auction@muthoottumini.com for the period (after tax) and Other Comprehensive Income(after tax)]
e W GIE TR GHY T 6 | Paid-up equity share capital ( face value of Rs. 10/- each) 916.44 916.44 305.48 916.44
ST S 1 e fbar S & & wu, wu . N - - - : ; 7 | Reserve (excluding Revaluation Reserve) as shown in the Audited 1,369.55 335.15 160.64 335.15
SR 2013 1 ST 13 B Siadia S e siic- 1. drefieranst | RN gfp a ﬂﬂ?ﬁaﬁh r\%‘g’ FHUN B Tgﬂ?:r\ﬁ "6@[\ 2,00,000 /— I A AR & AT vga U / WSRO /U7 HT1S AT / SISt THIOMIS U | balance s(heet oftf?e orevious yea) )
1 T ST TG T 1 ST v 2, o 2. Ghdl deliararsil ® 98 R ARESITH §RT SRIART Bl 81T | . —
. ' ; ; " 8 | Earning Per Share (EPS) (of Rs. 10/- each) (for continuing and
HIEER, 22 TS 2025 BT SR armerRer o | | Place: Kaloar, Authorised Officer, discontinued operations)
Jow H wRT fRIY A & IHER BTN @ Date: 08/ 08,2025, Muthaottu Minl Flnanclers Ltd a) Basic P 103 (0.58) 3.99 3.01
RO o # gRadH @) gie @ AT @ 78 @ b) Dil . . . .
T ) o it N ) Diluted 1.03 (0.58) 3.29 3.01
J ORI 97 F gRafdd &) Aa | NOTES :
g M R e Ra woil & dolipd Srafe 1. The above standalone Unaudited Financial Results for the Quarter ended June 30, 2025 have been reviewed by the Audit
@ wfad uRade & weIfaT BN @ e g Committee and approved by the Board of Directors at their Meeting held on 07" August, 2025.
8 TRAT—21 WEA (www.mea.gov.in) W fFaee 2. The above is an extract of the detailed format of the Standalone Unaudited Financial Results for the quarter ended June 30, 2025,
m ;:;ﬁw a @% fedt =1 wpfa Sﬁ; filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligation & Disclosure Requirements) Regulation 2015. The
FT T §Y T EAH i%,j_q_[ ile:lﬁé complete format of the above Financial Results is available on the Stock Exchange website (www.bseindia.com) and on company's
S i1 R e R € e Eﬂﬂu g E— website (www.mongipa.com). |
Rl e, ellel iR, TE Redi—110003 BT g ﬂ"l—,_ﬁr-l -_I.;rrrl:'—.rq 113 /11 4T TEFET—24. 1—r|_— Jae—121005. BRI For and on Behalf of Board of Directors of
Tl AT Sl SN S R S S| framET: L74899HR1968PLC004895, T +91 129 4292200, Hertt: +91 129 22320 MOONGIPA CAFLTAL FINANCE LTD
S AT B WPIIH B AT AeE A B AR, NIy e e b +3 e T = Sd/-
TH BTN BT I Toipd FrIfe F N Ry 2-8el: voithfabrics.faridabad @ voith.com. 93915 www. '-.-E!'Ithi.l'r'.ii_]l.:'r*.Eif.}rll.":'::.-lr'lﬂln':'!_.-!.:ﬂITI , DR. POOJA JAIN
T W W TF R R g | Place: New Delhi (Whole Time Director)
e v T < 1701, 2T <, AR Date: 07/08/2025 DIN : 00097037

Ww;ﬂwﬁ ® 30.06.2025 1 | 30.06.2024 &1 | 31.03.2025 &I
Soiar il % fyave ware Ry | e foandl | e ad
Retiar: 08/08/2025 v apgaTIT ' (ar=1ai & fEra) (31131 21a) (ai e fEra)
I Gl B T 575.84 491.22 206623
P 1 |waErEE A Ee A 66.2
(G0t (Frme) Frem, 2014 & 2 | 'LIII:{I o4 168.17 137.07 53726
M 30 & gaR] ‘
T T W qER o F SO B i 3 | a8y s o (R 1) 125.83 102.61 398.93
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XD ')'1&535 NHET
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e R G o i | 6 | Was WHaT A 0 (3T gew T 10/~ Wi aE) 43.93 43.93 43.93
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Q, ﬁe—c«ﬁﬁﬂga 1100748 §——aded HUA 7 -“E?f"a':'ﬁ b LI IE ﬂ?'f‘@m & e ™, e & 4w ol | uE B 3.802.80
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